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Pressnt s Hon'ble Mr.D.Purkayasthas Judicial Member.
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UNION OF INDIA & ORS.
(EASTERN RAILWAY)

For the applicant : Mr.B.Mukherjeer counsel.

For the respondents: Mr.P.K.Aroras caunsel.

OCRDER

Heard ld.counssl for both the'parties rega@rding correction
of certain typegraphical mistakes» as submitted by the 1d.
cangel fer the applicanto fc sBoPukherjees in the final order
passed in the matter en 20.5.1998. |

2, Af‘tar heai‘ing both sides» it is erdered that yhsrever
'48 heurs in a S-day yeek' is Sppearing in the order dated
20.5. 1998 the same shg%l “88 gead @s 45 hours in a s-day

. week", Alea in line 7/of paregreph 5 of the order dated .

20.5.1998s the same should be read as "for more than 9 hars
a day and more than 45 hoyrs in S-day: m,akn instead of

'for mere than 9 houre @ day and mere than 48 hours in S-day
.ueek;' Further in the 2nd line of paragraph 2 at page 2
1Sr.0,E.E. (TR-D)» Sealdahs' should be gorrected and in its
place "’_Sr.D.E.E.(TR—‘D)s Howrahs "should be inssrted.

3. This order be treated as part of the erder dated 18.6.1998

in ﬁo“\0371 of 1996.

(D.Purkayagtha)
Judicial Memb er




